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YADAVA) : I beg to move:

““That in pursuance of paragraph i of
. the Ministry of Education Resolution No.
11/1/67-CAI (1), dated the 15th December,
1967, the members of this House do pro-
ceed to elect, in such manner as the Speaker
may direct, two from members from among
themselves, to serve as members of the Cen-
tral Advisory Board of Archaeology, till the
31st December, 1971, subject to the other
provisions of the said Resolution.”

MR. SPEAKER : The question is :

“That in pursuance of paragraph 1 of
the Ministry of Education Resolution No.
11/1/67-GAI(1) dated the 15th December,
1967, the member of this House do procced
to elect, in such manner as the Speaker may
direct, two members from among them-
selves, to serve us members of the Central
Advisory Board of the Archaeology, till the
31st December, 1971, subject to the other
provisions of the said Resolution,”

The motion was adopted

(ii) GeneraL Counci or INDIAN ScrooL oF
Minzes, DaAnpAD

SHRI D. P. YADAVA : [ beg to move 3

“That in pursuance of the provisions
contained in rules 4 (ii) to (iv) and 15 of
the Rules and Regulations of the Indian
School of Mines, Dhanbad, the members
of this House do proceed to elect, in such

_ mannar as the Speaker may direct two megp-
bers from among themselves, to serve as
members of the General Council of the
Indian School of Mines, Dhanbad, subject
to the other provisions of the said Rules and
Regulations.”

MR. SPEAKER s The question is :

“That in pursuance of the provisions
contained in rules 4 (ii) to (iv) and 15 of
“the Rules and Regulations of the Indian
School ¢fMines, Dhanbad, the members of
this House do proceed to elect, in such
manper as the Speaker may direct, two
members frorn among themselves, to serve
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as members of the General Council of the
Indian School of mines, Dhanbad, subject
to the other provisions of the said Rules and
Regulations..”

The motion was adopted

12.41 hrs.
GUJARAT APPROPRIATION BILL* 197]

MR. SPEAKER : We shall now take up
first the Gujarat Appropriation Bill and then
the Mysore Appropriation Bitl. Discussion has
already taken place on the Demands for Grants
relating to these States, and this is now only
a formal business when the different stages of
the Appropriation Bills will be gone through.
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Let me see what it is about. The hon.
Member has written :

“In connection with the Gujarat Appro-
priation Bill, I want to raise & point regar-
ding the suggestion of the Ahmedabad Riot
Inquiry Commission....”.

This slip should have come to me in time,
by 10.30 a. m.
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*Published in the Gazette of India Extraordinary Part 11, Section 2, dated 24,7.71.



